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CENTRAL ADMINISTRTW TPIBLJNAL  
CUTTCK BEI'CH :CUTrACK 

U&IGINAL APPLICATIUIN NO: 397 of 1990 

Date of decision; 25th September, 1991 

Gayadhar Sahu 	 : Applicant 

versus 

Umi-  n of Idia and others 	Respordents 

For the app1tct 	: M/s. P.V.Ramdas, 
B.K .Paitda, 
I) .N.Mohapatra, 
Advocates. 

Fort he Respodets 	: Mr. P.N.Mohapatra,àddl. 
Stadig Couse1(Cetra1) 

CCRJ-M: 

THE HON' E3LE MR • ±( .P .ZHRYA VICE CHAIRMAN 

AD 

THE HON G  EIE 	• I .P LUPTA, MEMB (ADMN.) 

1. 	whether reporters of local paper may be 
allowed to see the judçiment2Yes. 

2 • 	T o be r eferred to the reporters or aot7K 

3. 	whether His Lordships wish to see the fair 
copy of the judgniewt?Yes. 
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JU D GM EN T 

K.P.?CHARYA,VICE CIRMAN: 	1* this application under section 

19 of theAdmisistrative TribnLalS Act, 1985, the 

Petitioner prays to order expunction of the 

Adverse Remarks recorded in his C.C.R as 

contained in Anaexure-2 and to issue a direction 

to the Lposite Parties to consider his case 

for promotion to the Time Bound Promotion Scheme. 

2. 	 The Petitioner is a lineman 

Telephcnes attached to the office of the Telecom 

District n'ineer, Sambalpur. The prayer of tie 

petitioner ha 	been meati-ned above. 

3 • 	 t'e have heard Mr • P .V .Ranas 

learned Counsel for the ap:licaat and Mr. P.N. 

Mohapatra learned Additona1 Standing Counsel 

for the Cpposite Parties. In paragraph-3 of the 

counter, it is stated as follows: 

"The adverse entry for the year 83-89 
has been expunged by the concerned 
authority on 18.1.1991 and his Time 
Bound Promotion was allowed from 

1te date it was actually due". 



1* such a situatio*, we are of 

opi*ion that there is *0 further relief to be granted 

in favour of the Petitio*er. 

Thus the applicatioa is accordily 

disposed of leaving the parties to bear their own 

costs, 
.* 

... ...... 	 __. 
MEMB (ADMINIrRAIvEj/ 

Cetal bdministrativTr jbunal, 
Cut t .ck Bench, C ut1ck/K .M oha nty. 
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VICE CHAIRMAN 


